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Original Application No. Sl.q of 200?.

jabalpuc, this the 26th day of August, 2003#

Vice Chairman (Judicial)Hon ble Mr, iin^nd liiraar Bhatt, Administrative Member

Manoj Goyal aged about 35 years
S/o Shri Mahendra i4imar GUpta,
Deputy Chief Electrical Bngineer
(H,c) West Central railway
Jabalpur,^ resident of Room No. 210,
^tel Samdariya,! Napier Town Jabalpur

APPLICAOT

(By Advocate — Shri L,S, jRajput)

VERSUS

tfoion of India Si Others,. Through
1. The Secretary, Ministry of Railway,.

(Railway Board) Rail Bhavfan.
Neiv Delhi.

2. The General Manager,
Central Railway,
Muirbai-CST (Maimrashtra)

3. The General Manager,.
West Central Railway,
Near Railway Station, Indra Market,
jabalpur (M.P.) 48 2001.

(By Advocate - Shri M.N, Banerjee)

order (ORAi.)

By Anand Bhatt. .

The present original Application Is against the
recovery of the damage rent and refusal to extend the
permission granted for retention of the Railway Quarter
occupied by the applicant vide orders dated 27.06.2003
(Annexure A-1, and dated 21.07.2003 (Annexure A-l(al
respectively,

2* The facts of the g^jso u < ^ox xne case in brief are that the
applicant was allotted a oa-i i a*.

^ ̂ Quarter In Dadar-Parelony at Mumbal. while working as Divisional Electrical
»J«er (TRS) sanpada on central Railway, vide order
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dated 18.10.2002 (Annexure a-2) the applicant was
transferred to Bhusawal and he was relieved on 14.11.2002
The applicant applied for retention of the Hallway
Quarter at Munbal and he was granted permission to retain
the above quarter upto 31.05.2003. vide order dated
".01.2003 (Annexure A.3). He was transferred frr«
Bhusawal to Hagpur vide order dated 27.01.2003 (Annexure
*-4) and this order was modified latter, whereby he was
transferred to Itarsl on 22.02.2003. He joined at Itarsl

3.03.2003. At Itarsl he was allotte(3 a Railway
ouarter on 24.03.2003 which he vacated on 24.05.2003

neV°f"' transfer from Itarsl to Jabalpur In they  central Railway 2one. He represented

at° Jlrr" —r4  or a perlod^f year beyond 31.05.2003.
-wever the Hallway. not agree to the request

„  "^th effect fr»..06 2003 The learned counsel for the applicant stated

1  -mission fhat now the applicant has been2 a Sferred bach to Mumbal. where he has Joined on
•  .2003. He has requested that looking to his frequent

ransfer and In view of the letter of the Hallway BoI
dated 02.09.2002 (Annexure a-9) ^ .
ded tb . . decl.ded that for offlcers/staf<= ^ ^

............ ZZ,

posting or till a H I, °'"«^al from the oldtill a Hallway quarter 1. allotted at the n
oe or leased accommodation Is arr

whichever Is earlier n the officer
»ade fr^ nim He h ' i

. "® has also stated that
6 months the applicant „as t " 'was transferred frcm, „umbal to
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Bhusawal. to Nagpo,.

"""bai. Therefore the retention f
should not be treated " Mumbaltreated as unauthorised ooouoati

applicant's transfer back tc Munu, i
retained by him k ^ barternlm should be ^

Ol.Of .1003 tc 1..0S.1003 Shli:;!!" "
on normal rent.

The respondents have stated that th
"as granted permission uo t „ applicant

^  31 •05.2003. pur4.Ktlon was not permit- rther reten-permitted and therefore the retent)the permissible period i. unauthorised c a°nd'"^°''"^
^ ~ r

take the benefit of the Rail«
---01 ,.nne«.re ..0,"!
at Mumbai. as this benefit coulTl""""
for retention of quarter at lt,rsi. "

on ̂ oth tm::'" " - counsel

"

"fofstrp Of Rail " hpRailway In their lettov ̂
«hfoh has been quoted by the r "

P^ra 4.4, the total pe,ic, Para 1. reply

— can be retained is -ich the
->™ent Of normal rent and a

o" apaoial licence fee T"ta Of licence fee. pg^ner ext
®^=ational gron„c cnly to cover tt
-aicn on payment of special 11^:7""
jionths period can be given for ''' """"•"y
-A for retention of quarter to
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a Railway official. In the present case the applicant on

transfer was allowed to retain the quarter from 14.11.2002

to 13.01.2003 on payment of normal rent o&'<st«da&£er
up

and from 14.01.2003 to 31.05.2003,^to end of

academic session on payment of special licence fee on

education ground of wife. He has been posted back to

Mumbai and has joined there on 25.08.2003. However he did

serve at the Zonal Headquarter of the Jabalpur and he has

requested for the benefit of Ministry of Rsilway's order

dated 02.09.2002 (Annexure A-9), vriiereby the retention

at the previous place of posting can be allowed for a

period of one year. The statement of the respondents that

the applicant was transferred to Jabalpur from Itarsi only

and he can avail this facility for retention of quarter
ok On~JLItarsi only and not at Mumbai, se^s too technicaljjfn-

not taking the order dated 02.09.2002 in its true spirit.

6. Taking into consideration the above facts and the

applicant's frequent transfers^we find it proper to quash
the orde» dated 27.06.2003 (Annexure A-1) and 21.07.2003

(Annexure A-1(a) and therefore ordered accordingly. Tie

applicant will pay the special licence fee i.e. double

the flat rate of licence fee for retaining the quarter

beyond the period of 2 months. It is further ordered that
as the applicant has been transferred back to Mumbai and

has joined there on 25.08.2003, the said accommodation be

re-allotted to him from that date on normal tariff#.

7. with the above observations the original Applica
tion is allowed. No costs,

(Anand Kumar Bhatt) /tCTT T
Administrative Member

"SA"


